18<1 Re. Arrest

November, 1086, from the Sub-Divi-
sional Magistrate, New Delhi;:—

“I wish to inform you that Swami
Rameshwaranand, Member, Lok
Sabha, was taken into custody under
Sections 120-B 35}1%{14?{11&;149,‘

307/332/438 1P.C. and section 9 of
the Punjab Security of State Act
today, the Tth November, 1966, gt
1 pm. He has been remanded to
judicial custody till 20th November,
1986." (Interruptions).

Mr. Krishnamoorthy Rao,

2174 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-SEVENTH REPORT

Shri Rao (Shi-
moga): I present the Ninety-seventh
Report of the Committee on Private
Members' Bills.

12171 hrs,

RE, ARREST OF MEMBER
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{Interruptions).***

Mr. Speaker: It should not be re-
sorded. 1 request the hon. members
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not to continue in this manner. I will
ask the Reporters that when a Mem-
ber stands up and begins to talk and
I ask him to discontinue it and he
does not, then that might not be re-
corded.

Shri Eamalnayan Bajaj (Wardha):
You must also issue instruetions to the
Press not to publish it,
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Shri Eapur Singh (Ludhiana): I
wish to make humble submission with
regard to.... (Interruptions).
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[Shri Hukam Chand Kachhavaiya
left the House]

Shri Kapur Singh: 1 wish to submit
that g certain omnibus direction which
you have just now given to the Re-
porters might be revised for the rea-
sons which I am going to mention just
now.

You have said that the Reporters,
whenever they find that you have not

** Not recorded.
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given any eXpress consent for a Mem-

ber to speak should not record what-

ever js said. ...

Mr. Speaker: The order that [ have
given that it should not be recorded
has been stated wrongly by the hoa.
Member; 1 have said that when a
Member begins to speak and then I
ask him to discontinue that, and still
in defiance of that he continues, then
what he speaks should not be record-
ed. That js what I have said.

Shri Kapur Singh That is all
right. (Interruptions).***

Mr, Speaker: These
shall not be recorded.

interruptions.
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Shri Hem Barua (Gauhati): Yester-
day, while the hon. Home Minister
made his statement, he himself had
admitted that the statement was not
a full one because he could not collect
all the relevant facts,

Mr. Speaker; I have said already
that I shall ask the Home Minister to
collect all the information and them
make a fuller statement.
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Shri S. M. Banerjee (Kanpur): I
have only one submission to make in
regard to your orders. In your order
you have mentioned that you have
asked the Reporters as well as the
Presg not to take note of it There
will be gome misunderstanding in
regard to this, if it is not clarified
further. For, you have just said
that whenever you do not identify any
Member, despite this, if the Member
continues to speak, his observations
should not be recorded. 1 would only
request you that. ...

Mr. Speaker: I have not said that.
What I had stated has been wrongly
understood.

shri S. M. Banerjee: But I want

to understand one thing. 1 would like
to know whether you are the Speaker

KARTIKA 17, 1888 (SAKA)

of Member 1856

here or Shri M. R. Masani. Why
should he nod his head every time?

Mr, Speaker: | have not said that.
Now, Shri Madhu Limaye.

Shry S. M, Banerjee: Let me finish.

Mr. Speaker: Now, he might sit
down.

Shrl 8. M. Banerjee: Kindly hear
me,

Mr. Speaker: I have already heard
him ang I have answered him. What
else does he want now?

Shri 5. M. Banerjee: Kindly allow
me to continue. Let me finish what I
wanted to say.

Mr. Speaker: It is not for him to
continue, I have heard him say what
he wanted to say, and I have said
that words that I have not uttered
should not be put into my mouth,

shri 8. M. Banerjee: [ have an-
other point to urge, and it is this. I
only demand from you that you may
kindly ask the Home Minister just 1o
publish the names of those who have
been shot dead. Are we not entitled

to know it?
Mr. Speaker: All right.
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Shri Ranga (Chittoor): We could
not get the permission of the House
to discuss what had happened yester-
day, and you did not give permission
to any of the other members to raise
the particular question today. Is it
proper for my friend Mr. Malaviya
now to make such a categorical state-
ment**? Would it be proper for this
House to allow that statement to
remain on the records? Should it not
be expunged?

Shri A. p. Sharma (Buxar):**

Shri U, M. Trivedi: I am very
much thankfu] to my friends on this
side and my friends on that side
also. ** I know Mr. Malaviya for a
long time.**

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): This may be ex-
punged from the proceedings.

e — —

e*Expunged gs ordered by the Chair
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Shri D. C. Sharmm (Gurdaspur):
From where did you get the money
for this bandh?
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Shri R, S. Pandey: Swami Rame-
shwaranand®****** gave such a pro-
vocative speech and thig situation

resulted out of this. It is nothing but
a fact.
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Papers Laid 1862
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12.36 hrs,

PAPERS LAID ON THE TABLE—
Contd.

STATEMENT RE: CYCLONE DAMAGE IN
MADRAS

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): 1 beg to place on the Table
of the House a statement regarding
damage to ships caused by the Cyc-
lone at Madras on the 3rd November
1986. [Placed in Library. See No. LT-
7248/66.] (Interruptions.)
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**Expunged as ordered by the Chair.



